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Nanded-Waghala City Municipal Corporation, Nanded, Dist. 
Nanded, respondent no. 2, solemnly affirm as under: 

L 1 am filing the present affidavit-in-reply as party 

respondent no. 2 in the bresent petition. 1 am duly 

authorized to file present affidavit-in-reply on behalf of 

respondent No. 2 Nanded-Waghala City Municipal 

Corporation, Nanded. 

2. 1 have read the contents of present Application. I am 

filing this short affidavit-in-reply only to clarify certain 

facts and to oppose admission and interim relief, if any. I 

crave leave and liberty to file a detailed/ Para wise 

affidavit-in-reply at a later stage, if required. 

3. 1 क्षण filing this affidavit-in-reply on the basis of records 

available with the office of present Respondent Nos. 2 

Nanded-Waghala City Municipal Corporation, Nanded. 

4. Unless specifically admitted, all the contentions raised in 

the present petition are deemed to be denied by the 

present deponent. 

5. By this application, the applicant is praying for the 

urgent steps to be taken in respect of pollution in टे; - 

Shafiyodi'S.Shaikh 
Advocate & Notary 

Appointed by Govt.of India) W Nadad Dist, Nanded. (4. Incia 
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Motary 
t.of India) 

६५ (10.5.) India 

Godavari River at Nanded. Further, the Applicant 15 

praying for strict action to be taken against the polluters 

who are responsible for the same. 

It is most respectfully submitted that, the Nanded 

Waghala City Municipal Corporation has total area of 

63.22 sq. km and there are total 1,41,000 properties 

situated in the vicinity of Nanded Waghala City 

Municipal Corporation. The Godavari River also flows 

from the Nanded City and for keeping the Godavari river 

pollution free, the Corporation has taken every measure. 

It is most respectfully submitted that, the Nanded city 

has 942 km of sewerage pipe line with 95% area covered 

with said sewerage pipe line and wastage of each and 

every property carried through the said pipeline. There 

are total 7 sewerage pumping stations are operating at 

various places i.e. Sangavi (BK), Maltekadi, Arvindnagar, 

N.R.A.P., Brahmpuri, Vasarani, Dankin. After collecting 

the sewerage from above mentioned plants, the said 

sewerage carried to the 4 different plants for purification

16



where the impure water gets purified. The following are 

the four plants and its capacity: 

Sr. No. | Name of Plant Capacity (Per Day) | 

1 Bondhar 87 Million Ltr 

2 Elichpur 30 Million Ltr 

3 Sangavi 15 Million Ltr. 

4 Dankin 10 Million Ltr. 

i Total 142 Million Litr. 
| 

Apart from this, the accumulated solid waste at the 

bank of river is being collected on daily basis through the 

special and dedicated vehicle named and styled 85 

‘Ghantagadi’ and same was processed at the Solid Waste 

Collection Centre at Tuppa. 

8. It is most respectfully submitted that, total 9o Million 

Litter of clean and potable water is supplied daily to the 

Nanded City and out of which the generated sewage 

water about 70 Million Liter is sent to शा Sewage 

Treatment Plants through underground sewage pipeline 

and purification process 15 done on the said impure 

R Shafiyo h 
Advocate ७८८ Notary 

G&uvt_o( India) 
(१७०००१६ (20068. (0.8) ndia 
Nanded 015 
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water. The purified water gets tested in the independent 

laboratory of the Municipal Corporation as per the 

standards set by the Central Pollution Control Board as 

well as Maharashtra Pollution Control Board. And there 

are OCMES ( Online Continuous Effluent Monitoring 

System) functioning 24X7 as per standards of 

Maharashtra Pollution Control Board to maintain control 

over the said standards. Also the samples are checked at 

NABL accredited laboratory. 

9. It is most respectfully submitted that, there are natural 

streams which flows into Godavari River and from those 

streams ‘Bilalnagar Nala, Siddharthnagar Nala, 

Naavghat Nala, Kaalapul Nala, Gadipura Nala, 

Shanimandir Nala, Bandaghat Nala, Chunl Nala ‘are 

the main streams. It is further submitted that, the 

Sewage channel was operation in the year 1966 from 

Urvashi Ghat to N.R.A.P Sewage Treatment Plant to 

carry water from the sewage channel parallel to the 

Godavari River, however, over time, the said sewage 

Shafi odin S.Shaikh 
Advocate & Notary 

(Appointed by 6०४ 19 India) 

Nanded 018. Nanded. (M.S.) India
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10. 

11. 

channel has been damaged due to silt flowing into the 

river. 

It is most respectfully submitted that, in order to prevent 

water of Chunnal Nala from mixing into the Godavari 

River, the Sewage Treatment Plant has been constructed 

under the State River Conservation Scheme of the 

Government with a capacity of 10 Million Liter per day at 

the Dankin area and same is function with the full 

capacity. However, as result of the same, the mixing of 

water from Chunnal Nala into the Godavari River has 

stopped. 

It is most respectfully submitted that, the total length of 

Godavari bank in the Nanded Waghala City Municipal 

Corporation area is 4.1 km and in order to prevent the 

water of the streams (Nala) missing into the Godavari 

River, the 3.3 km long having 1200 mm diameter RCC 

(Reinforced Cement Concrete) pipeline with a slope of 

1:1200 has been completed under the Amrut 2.0 Scheme 

sponsored by the Central Government for sewage 

disposal. It 18 further submitted that, since the 

ocate & N 
M 

टरी नन S.Shaikh 
Adv otal y 

(Appointed by Govt.of India) 

Nanded Di ist. Nanded. (M.S.) india
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12. 

फट 

> असर 

न 

inted by mmmd 
Nanded Dist. Nanded. (M.S.) India 

beautification work remaining section from Naginaghat 

to Bandaghat has been completed, therefore, it is not 

practicable to lay sewage pipeline and also no Nala flows 

in that section. Therefore, since 2 streams flow in the 

remaining section from Bandaghat to Naginaghat, the 

600 mm diameter sewage pipeline will be laid down in 

the unpaved part of the ghat and a Pocket sewage 

treatment plant with capacity of 3 Million Liter per day 

will be constructed on the upper side of Banda ghat. 

It is most respectfully submitted that, also, a total of 17 

interceptor structures have been constructed to remove 

waste at the drains that meet the Godavari River on the 

said pipeline to prevent pipeline from choking up- The 

water from the drains is taken to the N.R.A.P Sewage 

treatment plant through the said pipeline and from that 

place, it is taken to the Bondhar Sewage treatment plant 

for processing. Therefore, present now, 80% of the water 

from these drains does not mix with the Godavari River. 

It is further submitted that, after completion of the all 

work under the scheme Amrut 2.0 by February, 2026
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13 

14. 

the flow of water from the drains into the Godavari River 

will be stopped completely. 

It is most respectfully submitted that, there are total 

three main bridges across the Godavari River in the City, 

and since devotees throw garbage and solid waste over 

them, therefore, the work is in progress to install 10-foot 

high safety nets on both sides of those bridges, which will 

curb pollution of the Godavari River. 

It is most respectfully submitted that, to supply clean and 

potable water to the Nanded City through Corporation, 

water is drawn from Dr. Shankarrao Chavan Reservoir 

Vishnupuri Project. The water is drawn from the 

upstream side of the said project and no drains are mixed 

into the water. The drawn Raw Water is get purified in 

total of five water purification centers of the Municipal 

Corporation and pure, clean and potable water is 

supplied to Nanded City. It is further submitted that, the 

Municipal Corporation has not received any complaints 

of any disease outbreak due to the water of Godavari 

River in Nanded City in the recent past. Apart from this, 

yotin उ 
cate & Notary 

किव... by Govt.of ndia) 

Nanded Dist. Nan ded. (0१.8) 1763
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N 

disinfectant is also sprayed on the water of the internal 

drains of city on regular basis so that no disease outbreak 

can occurs. 

15.  From the above submission, it is clear that the Municipal 

Corporation has taken every measure to ensure that the 

water from Godavari River remains clean and pollution 

free. 

16. In view of the submissions made hereinabove, फिट 

present application may kindly be dismissed with all its 

prayers 

Deponent 

Date: .09.2025 
Place: Aurangabad (Girish S/oJambuvantrao Kadam) 

Submitted By: 

(हट 

Radhakrushna K. Ingole 
Advocate for Respondent no. 2 

Mobile:- 9404413777 
Email- advrkip@gmail.com 

यार न अ 
Shaffyodin S.Shai 

Advocate & Notary 

(Appointed by Govt.of India) 

Nanded Dist. Nanded. (M.S.) India
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VERIFICATION 

1, Girish 8/0 Jambuvantrao Kadam, Age: 53 years, Occu: 

Service Additional Municipal Commissioner, Nanded-Waghala 

City  Municipal Corporation,  Nanded, R/o:  Main 

Administrative Building, Nanded-Waghala City Municipal 

Corporation, Nanded, Dist. Nanded, respondent no. 2, do 

hereby state on solemn affirmation that:- 

1) The contents raised in paragraph Nos. 01 to 16 are true 

and correct to the best of my knowledge and records 

available with the office and same are explained to me in 

Marathi language. Hence, verified at Nandedon वक्ती 

September, 2025. 
D’ 5 

Q Identified and 
/= Bl Explained by me Deponent [ ’s.Shaikh 

l Dist. Na 

J\M (o 

(Advocate) (Girish अ Kadam) TION DF AFF| DAVIT 

२० Name of God 
5 my name& Solemnly affirm 

Signature/Mark.Tt ¢ Ent'f‘é'o' ;:M" 

Affidavit नी! म y 

identified by. Rk 
Date..JuGH 2075 

GISTER | NOTARIAL RE प 
|SRNO.Z/5_DA 05 

oV 

(r\npfld““cd e (M.S)) India 
Nande! 
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%%NA’NDED WAGHAL ) णः पाल क्ती nexure- A -- 153: 
Gury Govindsing; N Cppy, C Ph. 02462-234710 

कि ८०१1005) 1४७०1९1101) फा] 
१२102-२32671 न 431 602 पि cles ) < ५: ey, 

N - 
010४1.) य 7 ; y 7 1०0० a ghala gy Nanucu. 5 

Datg; 24703303, 

fi&S.W/ao'o/zou‘u 
nh:"l‘pal Carnaratldn 

HYDROAIR TECTONICS (१००0६६४ 
A116 Raheja Arcade, Sector 11 
PlotNo. 51 Belapur, Nay Munibal:400.614. 

Sub: Tender for Desigii, constructx'nn, Puniping stations and sewage नाड 
Nanded, 

. स्थर 1) }Tender Submitted: by You 0n:04-01-3008 fr the-above work, subsequent opentny 

.Tesh'ng and: -Cnm_missl’antng of Sewage atinent Plaiits 30MLD capacity in South: 4 

L i 

डर Since you- have deposited the Initial security deposit amounting to Rs, 52,30;000/- (Rs & Fifty two Lakhs thirty thousand only) ति shape of Bank Guarantee as detalled: below along & शिप stamp duty: of Rs. 26,150/~ (Rs. Twénty six thausand 008 hundred. fifty only) and % fulfilled the conditions: requilred for agreerment; which Is made on.Date 24/03/2008, 

: Vijaya Bank 

#Branch Ghembu Branch Mumbal 
204८ र ४7/03/2008. 

द्र 82,30,000/- (Rs:Fifty:two-Lakhs thirty thousand 0010) 
£BG.No. : 5003/BG/S0. 80047 
ळा 31/03/2009
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gfi_ Twenty six crores fifteen Lakhs o 
L 

}The a_greement number of your iy शात 

)0(०० for further correspondence In fill: 
e, 

मि for the above work s herep, re| 

INNURM (Wsesw) 

NWCHC, Nanded, 

{Shbmitted to: - 

ने The Mayor, NWCMC Nanded. 

% ) The-Municipal Cornmissioner, NWCMC Nanded. 

Chairman, Standing Committee, NWCMC, Nanded 

%)Dy. Municipal Commissioner. (JNNURM), NWCMC, Nanded 

é‘ Municipal Chief Auditor, NWCMC, Nanded. उ 
धर Accounts Officer, NWCMC, Nanded. 

%"Ifltunal Auditor, NWCMC. Nanded 

19): 1L&FS, Nanded. > भा श्र 

265
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Annexure- B (8 | NANDED WAGHALA ठाणा 
: Gliru Gu’v‘lndsln’ghjl Stadlum (भा 

i, i ol mpus, Nandgy J क 
Fax- 02462 -- 2320715) 

-431602 

"पक्षानं (886 ठा 086: 80/0४/200४) 

WORK'OR| WORKORDER - 

s, . 
Ms. Sharda Cofistraiction 
'fR'ud__ra_kash,,"»-hBh'agyanagar, 
Nanded= 431605 -, « 

|LLJ‘J\’\”—N'n’:NthwNA' 
IniNorh:NANDEDS, « sy~ 4 
S > 2६ 

. i 
' Reéf: 1) Ténder Subimitted by you on dt 1 7-12:2008 for 016 8006४०६ opening ofthe fihandial bids At 10-11:2008"And negotiatisfi 2) Your Lettér dated 17-02-2009, . 

i 

" Since you havé deposited thé fiiilial security  deplosit a“mounllng‘» to 
Rs:1;33,50,000/- (Rs. One 0076 Thirty Three 1805 Firty _"l"huusa’nd Orily) i shape of Barik 
Guaraniee as detalled below बॉणिप with stafnp dlity of २७. 66750 (Rs Sixly six thousand'seven 
hiridred fifty only) and fuliled the ८97005 retfiired 07 agreement, which: is. made o1 
dated 26:05-2009, 

¢ Bank & Unlon Bank of India 

Branch 3 Tarasingh Market Narided, 

Date g “19-05-2009 

Amount % 1,33,50,000/- (१5, One 006 Thirly Three Lacs Fifty Thousand Only) K} 3७१७१७१ १) 

B:G.No. : 34290 IGL: 0001009 

Valldity H 18-11-2010 

i hereby accepted by corporatiéh for 
Your tender for the &bove work 15 y s प 

२७. 86.75,00,000 (Rs. Sixly Six Crore 86४807 Five Lacs Only) whic निती e 
.85 ! ) I - " 83 i 40 

t H' {ender. The agteemerit iumber. of your contract Is JNNURI -1 o 

e esporidence Infuture. which miay be quoted for furthier corr Contd.2: 

' MUNICIFAL CORPORATION 0) < 3)
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L र्ला “पि ब टरी 

Yol ४8 thérefo 
e । 2 1 4 

आलच लिवलर (०8४४४ the चरैठव ९6 viork within Fi o ys from the dale 

n शीत stipulated period: Yoli are herewilth requésted to submit the | 
art and planning for the execution of whrk. L 

Thanking you. ६ नच o क ता
 

g you. v X Py आयरे 

e o यालय. फिकी 

(0४८ Nafided. 
NiicMc; Nanded 

Submitted:to == ) 
4) गाडे M'a)}br‘NWG'JfiC- Naided - 

2) The Hon. Munlcipal orimissioner, 

e, (NN 

Intefnd s 

IL&FS, Nanded.
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Annexure- C 
NANDED WAGHALA पतर UNICIP, 

P Govindsinghil 1161 AL CORPOR 
716 spltal, Vaz, ATION N, 
e 02462355001 Nanded - 431 6 ANDED 

WORK ORDER 

T 
SHARDA CONSTRUCTION:A - 

B HADRA TOWER ND CORPORATION pit, 1९७; 
AGHOK NAGAR, 

- NANDED, 431602, 
L 
+gubi- Sewerage Scheame Iy additional Murij; ) 
& e, unicipal Corporation area Taroda B, & Kd. Tn 
v 

| Ref3- Standing Commitee Resolution No. 128, dated 14/10/2043 

स 
Since you आदेएंड deposited the Initial secuflty deposit amounting to Rs. 

1,46,00,000/- (२09९९४ One Crore Fourty Six Lakhs 079) य. the form: of 8.6. 85 detailed 

below along With stamp daty' Rs. 500,000/~ (Rupees Five Lakhs Only) franking 

No.78456134839 dated 19,10,2013. The Latur Urban Co-Operative Bank Bran’ch.Nanded. 

शात fulfilled: the condltions required for agréement, which Is made on dt24/10/2013 

Detalls of Bank Guarantée No. 34290-IGL-0003313. 

Name of Bank: Unlon Bank of Iridla; Nanded. % 

Daté: 17:10,2013 । 

उठणार tender for the above wark 5 Reréby accepted by Corporation forRs:72,79,38,849 

(Rupees Seventy Two Crore Seventy Nine Lakhs Thirty Eight Thousand- Eight: Hundred - 

Fourty Nine Only) which Is 9:00-% above the cost put to tenderat:DSR of year 2012— 

13, The agreement number of your contractwlB-"’fW’"S&SVW_MZI’;OI- उवर) may. | 

be quoted for further correspondence I future, The perlad of contract 1248 months 

(Twenty-Four Moriths) Including mensoon. 

& Saféty at site shall 96 the primary responsibllity of the contractar, All possible 

F asures such 85 fencing, red lights; barricades, rlbbons, banners, trdffic 

avold Accldents & damages to persons: [ properties & vehicles Is 

.responsibllity -of contractor, Contractor Is bound to bear the expenses.of defenses of 

: defene / medical treatments / actions of other legal proceeding that may be brought by 

any person for accldent along with-Injury to police department/ NWCMC., 
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c[:’i%l—6 

No [dle time charges of men; 
ot e Wl i वाल due to delay In removal of encroachi 

. P 6, However it will be recorded & si achmenti 

be extended. 
ecorded & sultable time perlod of 

§proP 
e\,P tract will 
gt 

" The contractor shou प 
should submit following slgned dacuments withi 15 days from the 

/Bar chatt far’ completlon-of work: %ate of-work order. 

Engineers & Quallty Control .Engineers 1) Detalled date wise & Item wise work plan 

", 2) Names & Blodata of Project Manager, 

appolnted on the work. च 

truction Machlnery made available for ४115 works 

ork. . 
nstruction work. 

bour laws & Insurance for coi 

lity of funds. 

. 3) List:of cons 

* 4) Quality Assurance Plan for the w 

5) C.om_'p"llan»ce regard
ing prevalling la 

' iB) payment for work done will be given subject to avallabll 

Nanded 
Muniélpal Corporation, 

Munlcipal Corpo 

Nanded Wwaghala City 
‘submitted ६०: = ratlon, 

1) The:Mayor: 

2) Chairman: 

rided Waghala city 
Nai 

Itttee; 
Standing Comm 

ity Municipal Corporation,
 

sW), Nanded Waghala C 
Nanded 

3) The executive 
Engineer (Ws & 

N,and‘ed 

B 
. 

4) Dy- Municipal comilsslon
er (Developmen

t}, Nanded Waghala Gity Murileipal 

Corporations
 nanded 

. 
र 

) Astt. Municlpal 
commission

er (ROADS); Nanded :\Waghala 
City Municipal 

Corporations
 (०१6८४ 

- 
ग 

6) Municlpal ch
lef Auditor;

 Nanded waghala C-ltva.unIc,_l
pal Cor,p,or_avtlon

,-. Nanded 

7) Account Officer: Nanded waghala City Munlcipal Corporatlon
, Nanded 

&) Tnternal Auditors Nanded Waghala 019 Munlclpal Gorporation, Nanded 

8) Project Mana
ger (IEISL—Nand

ed) 
र 

न > 

Executive Engljieel URM-WS&SW) 

Nanded_lW'a_g‘hv ७ City Muniicipal Corporation;: 

Nahded.
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Annexure- D 
Q['),S 

ALA CITY Myy 
; "MUNIC 

- GUTL. ७010051) ICIPA 
> NANDED 

nded - 431 601 

W nwnienanded.c 

| Name of Organisation 

| Narie-of Department ब ] ण ॥॥70२॥-(४४३ & 
T WNURI-WS W)€ क 

. Name of Work S हि 5 R आ 

| g Deslgn, Construction, 5u’ ply * i T 4 ) 1091४ of Equlpments, Installation; 

festing & Commissior 5, T Ay Mg oning of SPS; Rising ४ 3 अ 

cap, डा?) (5०000) Nended, बकाल 

न : me nf.Agenc”y” . Hydroalr Tectonlcs (PCD) Ltd., Navi Mumbal. 

प्लान ‘ed Cost Rs.19:30: Crore - o 

T‘_en>dered ८०४ Rs.26.15 Crore 

‘Work-order:No: & Date NWCMCI'JN‘NURM/EE/WS&S‘.W."[l'600/‘2008 Dated 2_4“__4_’» 03-2008. 

कम ळी  Stipulated Period of 1.2 Months and 6 Months अ य18 Run. 

completion र ----ऱ्े - 

Worle Physlcally Completed. 
त, | Date of cofiplétion 

(For.completed works) 

Final BIII__—”_‘____’__
In, 110९655 

18, { Whether Final Bill paid 

5,27-Crore _ 
(59: Value.of Work executed | 

Certil above: information 15 correct and trug to the best ळा iy Kriowledge and 

स पव of Hydroalr Tectonlcs (९८०) (६५. Navi Mumbal on the above 

दा रः न been satlsfactary गा. terms -of hls meeting schedules, deployment. of 

न 
. ing quallty of work. 

manpower and €9 pipment and १208011 
, 

5 ४4 ted satlsfactorlly_un
det INNURM (WSBSW) project with 

. 'comp!e'nv.lronmem’a
l Infrastructure Services Ltd. 

The above wo 
| & 1:05 B 

Program Manager M/ 
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Annexure- E -d%. 

Nanded W".ag"h,a,\a-Cit"M_ ip‘a,"laC»flor;pora-lt'o"ni‘,-_N""ancd"e.  18 
पक्षा Building, V: azirabad:Nanded -- 431602. 

९83६. : 02462- 234710,234577 234404 Fax- 02462:232071emall « __fl__J__wa(enwun&ov.ln 

<
=
 

No. NWCMCIEEIW‘S&SW/
IOSGZ 2019 

Date: 13 Dec 2019 

To 
Siarda Coristruction & Corporation Pvt. Ltd. 
Nanded. 

-: WORK ORDER :- 
b 

Subject:- Woik Order for “State River Conseivation Scheme” “Godavari River 

Conservation Project” Developing Project for Abatement of Pollution -of 

Godavari River by Osmanshahi Nalla / Chunnal Nalla. 

‘Reference:- 1) Administrative Appruvnl.
‘SRCSZOl9IP.K.61I1‘S/3 

1६ 11/09/2019 

2) T '6०॥0108| Sanction No. CEMJPA/TS
-2/ 1742/2019 Dt. 16.09.2019 

3) E-Tender Notice No. NWCMC/EE/W: S&SW/8
524/2019 10६ 

25.11.2019 (Tender ID 20 19_N~.WCMC_501695_2)
 

६) Your Bid No. 2637066 

5) Your Letter Dt.21.11.2019 

6) Standing Committee Resolution No.47 Dt.27.11.2019 

7) This office Ielter‘No.EEISWIN
WCMC/10277I2019 0६ 07.12.2019 

8) Your Letter Dt. 09.12.2019 

Your bid offer is accepted by Standing Committee vide Resolution no. 47 Dt. 27.11.2019 

2and Tender Committee of NWCMC. You hed submitted the Initial Security Deposit of Rs. 

33,84,000/- (Rs. Thirty Three Lac Eight Four Thousand only) in the shape of Bank Guarantee 85 

detailed below along with Stamp Duty Bearing No. 0030046401 Dt. 09.12.2019 of Rs. 1,69000/- 

(Rs. One Lac Sixty Nine Tl housand Only) and fiilfilled the conditions required for agreement, 

syhich made on Date: 

Details of ‘Bank Guarantee:- 

1) Neme of ‘Bank:- Union Bank of India 

2) Branchi- 
G.G. Road, Santkrupa. Market, Nan

ded 

3) Date:= 08.12.2019 

4) Amount:- 
1२5. 33,84,000/- 

5) Bank Guararitee No. :- 342901GL0007119 

6) Validity :- 08.12.2020 Claim period up to 08.12.2021 

The accepted Tender Cost 18 Rs. 16,91,93,752)- (Sixtéen Crore Ninety One Lac Ninety 

Three Thousand Seven Hundred Fifty Two Only) excluding G.S.T. which 15 4,58% above the 

Evaluated Cost with Current DSR and 9,78% ४७०४७ cost put (0 tender (Cost Put to tender Rs. 

15,41,00,789.00). The Agreement Ko, of your Contract is SRCS B-1/1 of 30192020 which 

may-be quoted for further correspondence
 in future. 

You are liereby instructed to start the work within 15 days from the date of receipt of this 

letter. As the stipulated timeé period for this work is of 24 (Twenty Four) months including 

monsoon pcriod. You ate here with ‘instructed to submit the Bar Chart and planning for the 

exceution of work at earliest. You have to cary out and complete the work as per the Terms,
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shiould ७७ subimit to this office within 15 days. The Taxes, Levies or ofhér dediictions will ७6:85 

per Tender Conditions from your RA Bills and all your claims or payments will be made as per 

“Tender Conditions/Clauses. 
W\ . C’l श्‌ ) 

Exeltifive Engtheer 
_Drainage Department (WS & SW) 

Nanded Waghala-City Municipal-Corporation, Nanded 

Copy Subinitted to:- 

1) The Mayor, Nanded Waghala City Municipal Corporation, Nanded 

2) The Municipal Commissioner, Nanded Waghala City Municipal Corporation, Nanded 

3) Dy. Municipal Commissior, Nanded Waghala City Municipal Corporation, Nanded 

4) Chairman, Standing Committee, Nanded Waghala City Municipal Corporation, Nanded 

5) Minicipal Chief Auditor, Nanded Waghala City Municipal ९079018000) Nanded 

6) Chief Accouiit Officer, Nanded Waghala City Municipal Corporation, Nanded 

7) Internal Auditor, Nanded Waghala City Municipal Corporation, ‘Nanded 

8) Project Manager, Chandrashekhar N. Kurhe, Consulting Engineers, Nanded
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Annexure- F 
No. NWCMC/SW.WS/ |2 82.&-- - /2021 

Nanded Waghala city Municipal Corporation, Nanded 

0०६९ :- |%-03-RORL- 

WORK ORDER 

To 

M/S Pooja Construction, 
Rajkot, Gujrat. 

Subject: - Work order for “"Provinding Day to Day Preventive Maintenance लि 87 

MLD & 15 MLD S.T.P. and 5 Nos.S.P.S. in North Nanded and 30 MLD झा? 
and one ४०. S.P.S. in South Nanded and Rising Mains for 5 Years. 

Ref :- 1. Technical Sanction by City Engineer, Nwcme, No.250, Dt.24.08.2020. 
2. E-Tender Notice No.NWCMC/WW&D/6663/20,Dt,12.10.2020. 

3. General Body Resolution No.92, Dt.15.02.2021. 

4. Standing Committee Resolution No.94, Dt.21.01.2021. 

5.Administrative Approval & Tender Sanction 85 per Office Order 

No.NWCMC/Sewerage/11409/21, Dt.15.02.2021. 

6.This office letter No.Nwcmc/sewerage/11700/21,Dt.22.02.2021. 

7.Your letter No,PCC/O&M/Nanded/3-STP/6-SPS/2/2020, Dt.26.02.2021. 

8.This office letter No.Nwcmc/WS&SD/12268/21,Dt.05.03.2021. 

9.Letter of Axis Bank Limited BGConfirmation Desk No.CBO/BGCONF/ 

/N/060308/2020-21, Dt.06.03.2021. 

Your bid offer is accepted by Standing Committee vide resolution no.94 

Dt.21.01.2021 and Tender Committee of Nanded Municipal Corporation. You had submitted 

Initial Security Deposit of Rs.22,98,741/- (Rs.Twenty Two Lac Ninety Eight Thousand Seven 

Hundred & Forty One Only/-) in the shape of Bank Guarantee as detailed below along with 

Stamp Duty Bearing No.319252 10 319253 Dt.12.03.2021 of Rs.1,14,000/- (One (७८ fourteen 

Thousand Only/-) and fulfilled the conditions required सि agreement, which made on Date : 

Details of Bank Guarantee:- 
1) Name of Bank - Axis Bank Ltd. 

2) Branch - Shastri Medan Brach,Titan, Near 

K.K.V.Circle, Kalawad Road,Rajkot, Gujrat. 

3) Date of Issue - 26.02.2021. 

4) Expiry Date 31.03.2026. 

5) Amount of BG 22,98,741/- 

6) Bank Guarantee No. 00870100001634. 

7) Validity - 26.02.2021 Claim period up to 31.03.2026. 

And the therefore your offer for Tender of Subjective Work is hereby accepted for 

Rs.11,49,37,052/- (Rupees Eleven Crore, Forty nine lakh,.Thirty seven thousand and Fifty 

two only/-). 

Agreement No.319252 10 319253 Dt.12.03.202 of your contract is B-1 which shall be 

quoted in all further correspondence and other documentation. . 

Therefore WORK-ORDER for above work is hereby given and you are hereby 

requested to start the work from the date of receipt of this Work Order. Following Time 

Table should be followed in view of Terms and Conditions put in the Tender Documents 

which is obligatory and in case of non compliance, it shall attract Penalty as mentioned in 

Tender Document. The time limit given will be from the date of Work Order. i 
1.
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21 
a) Submit list of staff and details of Local office with address and Contract No./Nos. 

within 10 days, 
b) Submit Programme of Joint Inspection (within 05 days), ० Take overall Facilities related to 0810 (within 5 days). ०) Submit offer of Royalty to NWCMC in the Format of Tender Document (within 30 

This letter may be treated as Work Order, 

MF&Y icipal commissioner, Nanded Waghal; ity Municipal Corpmatlon, Nanded 

ग. द्याझ९९,७०1८० ७, SW,Nanded Waghala City Municipal Corporation, Nanded. 
Computer Section, Nanded Waghala City Municipal Corpora(icn, Nanded. 

SD/- 
Deputy Municipal commissioner, 

Nanded Waghala city Municipal Corporation, Nanded
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न Annexure हि Y ८05 2 2 
= Nanded Waghala city Municipal Corporation, Nanded 

@fi_‘- e Date :- Z j" 

& 117 APR 20 

WORK ORDER 

To 

SH."\RI)A CONSTRUCTION AND 

CORPORATION Pvt. Ltd, NANDED 

Subjeet: - Work Order for “Augmentation & Integration of Nanded . 

Underground Drainage Scheme Under AMRUT-2.0 Scheme” in 
Nanded Waghala City Municipal Corporation area. 

Ref :- 1. Adminstrative Approval AMRUT-2022/PN268/NV-33 Dt.02.11.2022 
2. Technical Sanction No.CEMJPA/TS-2/3474/2022, Dt.11.10.2022 
3. E-Tender Notice No.NWCMC/EE/WS&SW/11958/2022-23 
4. Your Bid No. 4686731 (1 of 5) 
5. Your Letter No. 1099 Dt. 16.03.2023 
6. Standing Committee Resolution No. 134 Dt, 21.03.2023 
7. This office letter No. EE/SW/NWCMC/17416/2023 Dt. 28.03.2023 
8. Your letter Dt. 06,04.2023 
9. As per 0.0.No.17401/2023, Dt.27.03.2023 

Your tender for the above work is hereby accepted by Corporation for Rs. 
298,18,83,217/- (Two Hundred Ninety Eight Crore Eighteen Lakh Eighty Three Thousand 
Two Hundred Seventeen Only) which is 7.83% above the cost put to tender at DSR of year 
2021-22. The period of contract is 24 months (Twenty Four Months) including monsoon. 

Your bid offer is accepted by Standing Committee vide Resolution no. 134 Dt. 21.03.2023 and Tender Committee of NWCMC. You had submitted the Initial Security Deposit of Rs. 5,96,37,700/- (Rupees Five Crore Ninty Six Lakhs Thirty Seven Thousand Seven Hundred Only) in the shape of Bank Guarantee drawn on Union Bank of India Bearing No. 34290GL0003823 along with Stamp Duty Dt. 31.03.2023 of 1२5, 25,00,000/- (Rs. Twenty Five Lakh Only) vide ¢ SBTR Challan ID No. 02901792903202374700, and fulfilled the conditions required for agreement. 

Safety at site shall be the primary responsibility 07 the contractor. All possible safety Measures such as fencing, red lights, barricades, ribbons, banners, traffic diversion etc. To avoid Accidents & damages 10 persons / properties & vehicles is responsibility of contractor, Contractor 15 bound (0 bear the expenses of defenses of defene / medical treatments / actions or other legal proceeding that may be brought by any person for accident along with injury to police department/ NWCMC, 

Nlo idl'e.t‘ime ‘charges of men, machinery due to delay in removal of encroachment, Properties, ufilities will be payable, However it will be recorded & suitable time period of contract will be extended.
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2 The contractor should submit [ollowing signed documents within 15 days from the 

datc of work order. . 
1. Detailed datc wisc & Item wise work plan / lq)m' chart for completion of work. 

2. Names & Biodata of Project Manager, Engincers & Quality Control Engineers 
appointed on the work. 

3. List of construetion Machinery made available for this work. 
4. Quality Assurance Plan for the work. 

5. Insurance Policics and Permissions regarding prevailing labour laws & Insurance for 
construction work and Labours. ) 

6. Payment for work done will be given subject to availability of funds. 

SD/- 
(Girish Kadam) 

Additional Municipal Commissioner, 
Nanded Waghala city Municipal Corporation, Nanded 

Copy to :- 

a) Hon. Commissioner, Nanded Waghala City Municipal Corporation, Nanded. 
b) Chief Account officer, Nanded Waghala City Municipal Corporation, Nanded. 

—¢)” Municipal chief Auditor, Nanded Waghala City Municipal Corporation, Nanded. 
d) Internal Auditor, Nanded Waghala City Municipal Corporation, Nanded. 
€) Executive Engineer, SW, Nanded Waghala City Municipal Corporation, Nanded. 
1) Dy. Engineer, Narendra Sujlegaonkar/A.B Kulkarni, SW, N.W.C.M.C, Nanded. 
g) Jr. Engineer,Uttam Swami/Ravindra Sarpate, SW, N.W.C.M.C, Nanded. 
h) Computer Section, Nanded Waghala City Municipal Corporation, Nanded. 
i) My/s Fortress Infracon Ltd. Thane, M/s Yash Innovative Solution, L.L.P. (JV),Aurangabad 

(Girish Kadam) 
Additional Municipal Commissioner, 

Nanded Waghala city Municipal Corporation, Nanded
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Annexure- H 
(3] NN‘,. lLNdww(:,vu;/sw&w‘.«/ 

,’«'L,’I 4 . 24 
॥॥1(10 i ¢ 

i 
’ 

प nghaln ity Municipay (,orpumu‘nn, पभ =t 

0 WA 

= 

2.6 ke WA WORK ORDER 
_— न स 

To, 
\,',n,-ybluc Resources lnlcgru(iun 
and Solutions PvL.Ltd. Airolj 
Email ID :- _Qx.\'ulcsanhri.in 
(Mob.No.9764047776) 

Subject: - SuP.plying, Installing, Testing, Commigsioning and 05 Years Opcration & Maintenance of Online Continuoug Effluent Monitoring System (OCEMS) at the outlet of 87 MLD STP Bondhar, 30 MID STP Elichpur, टा STP Sangavi & 10 117) STP Dankin respectively in Nanded ity. 
Ref: - 1. Your agreement for Rs.71,77,014/- 

2. Tender Sanction 45 per 0.0.No. 15201/2025, Dt. 17.03.2025 

This work 15 allotted to you @ -18.00% below the, Estimated Rate for the viork 
mentioned under subject, 

According your agreement for the above work has been approved by the competent 
authority therefore, you are here by directed to start the work immediately under the supervision 
of concern Engineers Work Period of Completion for Supplying & Installing OCEMS Systems 
on site is of (03) months from the date of work order. The Operation & Maintenance Period 15 
(05) years. 

You will be held responsible for any type of damage to the system and the amount will 
be recovered from your final bill or security deposit please note. 

sS4~ 
Addi. Municipal Commissioner, 

Nanded Waghala city Municipal Corporation, Nanded Copy to: - 
a) Hon. Commissioner, Nanded Waghala City Municipal Corporation, Nanded, b) Chief Account officer, Nanded Waghala City Municipal Corporation, Nanded. €) Municipal chief Auditor, Nanded Waghala City Municipal Corporation, Nanded. d) Internal Auditor, Nanded Waghala City Municipal Corporation, Nanded, €) Municipal Sccretary, Nanded Waghala City Municipal Corporation, Nanded, 9 Executive Engincer, SW, Nanded Waghala City Municipal Corporation, Nanded, ६) Dy. Engineer, Narendra Sujalegaonkar, SW, N.W.C.M.C.Nanded, "'\;"h) ग. Engincer, Ravindra Sarpate, SW, N.W.C.M.C.Nanded, )\»%’l Computer Section, Nanded Waghala City Municipal Corporation, Nanded. 

){'l 
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Ahhexure- 

>4
y 

उपि 

MAHARASHTRA POLLUTION CONTROL BOARD 
Tel: 24010706/24010437 Kalpataru Point, 2nd, 3rd 
Fax: 24023516 and 4th floor, Opp. Cine 
Website: http://mpcb.gov.in Planet Cinema, Near Sion 
Email: cac-cell@mpch.gov.in Circle, Sion (E), 

Mumbai-400022 

RED/L.S.I (Municipal) Date: 08/04/2025 

No:- Format1.0/CC/UAN 
No.0000201486/CR/2504001079 

To, 

M/s.NANDED WAGHALA CITY MUNICIPAL रि १ ९.४ 
CORPORATION NANDED,BONDHAR -11-B-2, \\\/. | < 
ELLICHPUR -2/2, SANGAVI,BONDHAR, ELLICHPUR, d Vet N 
SANGAVI,Nanded. W tiomet BT 

Your Service is Our Duty 

Sub:  Renewal of Consent to Operate for Three STP's at different location, 
STP's of Nanded Waghala City Municipal Corporation. 

Ref: Application Submitted by SRO-Nanded. 
Minutes of Sth CC meeting dtd-10.07.2024, 

SCN for Refusal of Consent dtd-29.07.2024. 
Minutes of 9th CC meeting dtd-30.09.2024. B

 N
 

डु
 

Your application No.MPCB-CONSENT-0000201486 Dated 05.03.2024 
For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of 
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes 
(Management & Transboundary Movement) Rules 2016 is considered and the consent is 
hereby granted subject to the following terms and conditions and as detailed in the 
schedule |, II, Il & IV annexed to this order: 

1. Renewal of Consent is valid upto-31.12.2026. 

2. Conditions under Water (P &CP), 1974 Act ९ 
LJ, g [lj - 

1 | STPatBondar-87 87.00 | As per Schedule -l | Disposed to Godavari 
MLD River 

3 After Treatment 
2 STRIAHElichpuUrs30 m As per Schedule -I | Disposed to Godavari 

MLD River 

. After Treatment 
3 STP at Sangvi-15 15.00 As per Schedule -1 | Disposed to Godavari 

MLD River 

D/CRUAN No.MPCB- Page 10f9 
CONSENT-0000201486/Indus-1d.54237 (08-04-2025 05:04:03 pm) /QMS.P0O6_F02/00 
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w 
चज 

6४64 &5 

1 J‘ As per Schedule -Il . 

2 5-2 |DG Set- 380 KVA 36.48 As per Schedule -॥ 

4. Non-Hazardous Wastes: 

0 peloflaste (o] गा] ण्य ती रि 0. 

1 _ “ --NA--| _ _ 
5. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for 

Collection, Segregation, Storage, Transportation, Treatment and Disposal of 
hazardous waste: 

6. Municipal Corporation shall try and reuse maximum quantity of treated sewage for 
secondary purposed such as irrigation, plantation, industrial cooling, construction 
activity etc. 

7. The Board reserves the right to review, amend, suspend, revoke etc. this consent and 
the same shall be binding on the industry. 

8. This consent should not be construed as exemption from obtaining necessary 
NOC/Permissions from any other Government authorities. 

9, Change in Bank Guarantee policy will be binding on Corporation. 

mwrsmmnumtmrmmmommbmcmm [0, MPCB- Page 2 of 9 CONSENT-0000201486/Indus-1d.54237 (08-04-2025 05:04:03 pm) /QMS.PO6_F02/00 o 
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27 
— 

10. The applicant shall m, . 3 i प, eXPiry of the congen ke an application for ९) ewal 
i 

ह 
of consent 60 days prior to date of 

This consent s issued on ApplicantProject PR I_fthe basis of information/documents submitted by the f 3 itha o Appl\cant/Pfo;eCt Proponent is 5 been 005९1४ 20 fal ळ्या ed that the information to revoke the consent 5८, misleading or fraudulent, the Board Proponent. & further legal action Applicant/Project will be initiated against the 

412dafddeél 7 
Signed by: Dr.Avinash Dhskne 
Member Secretary 

02/04/2024|NEFT 

18/06/2024|RTGS 

18/06/2024 RTGS 

Paid additional Consent fees of Rs.3.7 Lakhs and paid penal fees of 
Rs.561643.00 

Copy to: 

1. 

MPCB-DR-25607 

2 561643.00 |MPCB-DR-27228 

3 375000.00 |MPCB-DR-27229 

Regional Officer, MPCB, Chhatrapati Sambhajinagar and Sub-Regional Officer, 
MPCB, Nanded 

They are directed to ensure the compliance of the consent conditions. 

They are directed to extend the B.G. of Rs.5.0 Lakhs towards compliance of 
7 consent condition. 

. Chief Accounts Officer, MPCB,Sion, Mumbai N 

AW N6 MPCE- Page 30f9 
CONSENT-0000201486/Indus-1d.54237 (08-04-2025 05:04:03 pm) /QMS.PO6_F02/00
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SCHEDULE-1 e भन Pt (ळा; Terms & conditions for compliance of Water Pollution Control: 
1. As per your application, the Sewage Treatment Plant (STP) with the design capacity are as under: 

Al TR (बायाला 
STP at Bondar - 87 MLD 87.00 n STP at Elichpur- 30 MLD 

30.00 n STP at Sangvi- 15 MLD “ 
B] The AppliAcant shall operate the Sewage treatment plant (STP) to treat the effluent so as to achieve the f ollowing standards prescribed by the Board or under ६? Act, 1986 nd Rules made there under from time to time, whichever is stringent, घासला = i ndardsiprescribed]by Board, n _ 

6.5t09.0 2 [BOD (3 days 27°C ) “ 
3 प कि 1 4_। ह कि सा झिया वय 

501 6 ता फिदा जि 7__|Fecal Coliform (MPN/100 mi) [जरि Cl The treated effluent shall be disposed 
After proper disinfection on land for gardening, Wwater for construction, MSW facility for sprayin non tangible water ४5९5. The remaining shall be discharged as per Schedule |, If the Local Body is admitting any effluent aris; ing from the industries located in their Jurisdiction, arrangement shall be made by the local body to see that such admittance 

irrigation, road side plantation, curing 
9 purpose, and all other non potable, 

1. Will not cause the deterioration of sewers/drains. 
2. Will not cause any toxicity either at treatment works of enroot, 
3. Will not cause harmful effect on Ppeople working at treatment work or enroot. 
The focal body shall fully treat such industrial effluent to meet the above standards. 

2. The Board reserves its rights to review plans, specifications or other data relating to plant setup for the treatment of waterworks for the purification there of & the system for the disposal of sewage or trade effluent or in connection with the grant of any 
consent conditions. The Applicant shall obtain prior consent of the Board to take steps 
to establish the unit or establish any treatment and disposal system or an extension or 
addition thereto. 

3. The Corporation/Industry shall ensure replacement of pollution control system or its 
parts after expiry of its expected life as defined by manufacturer so as to ensure the 
compliance of standards and safety of the operation thereof. 

i Page 4 0f 9 
AL CITY MURTCIPAL CORPORATION NANDED/CRUAN 

CONSENT-0000201486/1ndus-1d,54237 (08.04.2028 05:04:63 pm) JQMS.P06_F02/00 
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29—, 

NANDED WAGHALA CITY MURICIPAL CORPORATION NANDED/CR/UAN No . MPCB- 
CONSENT-0000201486/Indus-1d.54237 (08-04-2025 05:04:03 pm) /QMS.PO6_F02/00 

The Applicant shall com| i 
i 

s ply with the provisions of the Water (Prevention & Control of Pollutlo_n) ess Act, 1977 and as amended, by installing water meters, filing water cess returns in Form-l and other provisions as contained in the said act. o] o 
डि No. Purposeiforiwater.consumed, “ ८97 ति पिला guantity | ; I 

1 Industrial Cooling, spraying in mine pits 
" |orboiler feed 

2. |Domestic purpose 80.00 

3 Processing whereby water gets polluted “ 00 
" |&pollutants are easily biodegradable . 

Processing whereby water gets polluted 
- & poliutants are not easily “ 

biodegradable and are toxic 

“ Gardening “ 

5, The Applicant shall provide Specific Water Poliution control system 95 per the 
conditions of EP Act, 1986 and rule made there under from time to time/ 
Environmental Clearance/ CREP guidelines. 

o, Page5 of 9 
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Dfl}mbuu-" 
Terms & conditions for ए 

1. Municipal Corporation shall provide the DG set of sufficient failure. 

erected following stack (5) to observe the following fuel patter, 
[ वतला 

क पिल्लाला पथा 
ब 1205898211 % 
56६1001 Acoustic 

Sulphtr. ॥ 
आह्ह िगाध्ाधाडघ्यावमत A | 

capacity in case of electricity 
2. As per your application, Yyou have provided the Ajr pollution control (APC) system and 

n: 

) 

KVA Enclosure Kg/Hr 

०५ DISEL 5-2 [set-380 En"i?o“:u"fe 1100 | 25 1 502 दा KVA 
Kg/Hr 

/Day 
EP Act, 1986 and rule made there under from tj guidelines. 

4. The applicant shal| operate and maj as to achieve the level of pollutants to the following s 

Not to exce 

ntain above mentioned ajr 
tandards: 

pollution control system, so 

Sta 

e m mg/Nm3 tain necessary prior permission for Ssary 50601८8005 and 

0 an end 
6.  The Board reserves its rights to vary all or an technological improvement or otherwise such equipment, other in whole or in partis necessary). 

providing additional controf operation thereof or alteration or 
replacement/alteration well before its ॥ 6 come ty or erection of new pollution 

Y of the condition in the consent, if due to any Variation (including the change of any control 

ICIPAL CORPORATION NANDEDCRTUAN o MPCE- CONSENT-OO00201485/lndus-ld.54237 (08-04-2025 05:04:03 Pm) /QMS.PO6_F02/00 Page 6 of 
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ml SCHEDULE-III 
Details of Bank Guarantees: 

— -- 
SiiConsenty| T 

(G2E/. “jAmtofBG‘ 
G20\ ग्वा 
/C2R) L 

| 
Submissionii 

Period ] 

il s | 
\Compliance|ls Validity, 

BUIROSE{0RBC: ” Period; | Date 

R iiok Towards i 

enewal o Extend the compliance of 
1 

p 
Consent | 2-0LaKNS | oricting et 31.12.2026. | 30.06.2027 

condition 

Towards 

Renewal of extend the | compliance of 
I Concent | 20 takhs | घडा] e 31.12.2026. | 30.06.2027 

condition 

Towards 

Renewal of extend the compliance of 

3 | Consent | 50LaKNS | “Existing il 31.12.2026. | 30.06.2027 

condition 

Towards 

Renewal of Submit within | compliance of 
I coneant | 60 Lakhs 15 day हाच 31.12.2026. | 30.06.2027 

condition 

s not submitted within stipulated period, then 12% 
If the above Bank Guarantee i 

rcular dtd 29/02/2024 No. 
interest will be levied as a penalty as per ci 

BOIMPCBIAS(T)/CIrcuIarlB-240229FT50122
 

BG Forfeiture History 

- — = ST 

Consent s | ¥ i सा A 
Reasamoth 

BG. | 

- UNICIPAL CORPORATION NANDED/CR/UAN No. M| 

CONSENT-0000201486/Indus-1d.54237 (08-04-2025 05:04:03 pm) /QMS.PO6_F02/00 
Page 70f 9 
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USCHEDULBW 

General Conditions: 

३. The Municipal Corporation should bring minimum 33% of the available open land under 

green coverage/plantation. The applicant should submit a yearly statement by 30th 

September every year on available open plot area, no. of trees surviving as on 31st 

March of the year and no. of trees planted by September end. 

2. The Municipal Corporation should provide for an alternate electric power source 

sufficient to operate all pollution control facilities installed by the applicant and operate 

the same in case of power failure to maintain compliance with the terms and 
conditions of the consent. - 

3. The Municipal Corporation should submit MPCB, the Environmental Statement Report 
for the financial year ending 31st March in the prescribed Form-V as pre the provisions 

of rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992 before 
30th September every year. 

4. The Municipal Corporation should install a separate meter showing the consumption of 
energy for operation of domestic treatment plants and air pollution control system if 
any. A register showing consumption of chemicals used for treatment should be 
maintained. The applicant should also submit a comparative statement of designed 
power .and chemical consumptions vis-a vis actual power and chemical consumption 
along with Environmental statement. 

5. Separate drain.age system should be provided for collection of trade and sewage 
effluents. Terminal 1013000165 should be provided at the end of collection system with 
a‘rrangement for measuring the flow. No effluent should be admitted in the 
p|pes/sewersA down_— stream of the terminal manholes. No effluent should find its way 
o‘ther than in designed and provided collection system. Neither storm water nor 
discharge from other premises should be allowed to mix with the effluents from the 

factory. 

6. The Municipal Corporation should ensure that fugitive emissions from the activity are 
controlled 50 as to maintain clean and safe environment in and around the factory 
premises. 

7. The Municipal Corporation should maintain good housekeeping and take adequate 
measures for control of pollution from all sources so as not to cause nuisance to 
surrounding area / inhabitants. 

8. The Municipal Corporation shall follow the directions issued by the Board dated 

14.6.2010 and time to time. 

9. The Municipal Corporation shall follow the direction issued by the Board vide No. 

BO/P&L Div/B-1334 dated 12.3.2013 and time to time. 

10. The Municipal Corporation shall comply with the Provisions of Bio-Medical Wastes (M & 

H) Rules, 1998 (as amended). 

11. This consent is issued without prejudice or being prejudice of the order passed by the 

Hon'ble High Court in PIL No. 176/2012. 

12. This consent is issued without prejudice or being prejudice of the order passed by the 

Hon'ble NGT (WZ) bench in the Application N0.55/2015,.26/2016 and 37/2016. 

D WAGHALA CITY MUNICIPAL CORPORATION NANI [0.MPCB- Page 8 of 9 
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14. 

15. 

16. 

CONSENT-0000201486/Indu
s-1d.54237 (08-04-2025 05:04:03 pm) (0 

17. 

21. 

At the inlet and outlet terminal, manholes with meas i g " uring devices in the form of onli 

flow measurement devices shall be provided in each STP and record of the sameo snhhan“e 

be maintained. No effluent shall find its wal other than in designed 

collection system. Y चय आ 

The 'MAunicipaI Corporation shall obtain authorization and comply with the provisions of 

Municipal Solid Wastes (Management & Handelling) Rules, 2000 and amendments 

thereto and the Bio- Medical Waste (Management & Handelling) rules, 1998 and 

amendments thereto, notified by Ministry of Environment & Forest, Government of 

India vide notification dt. 25.09.2000 which is related ७० Collection, Segregation, 

Storage, Transportation, Processing and Disposal as per schedule. 

The Municipal Corporation shall at its own cost get the samples of untreated and 

treated effluent collected and analyzed every three months and shall submit the report 

thereof to the Regional Officer, Pune/Sub Regional Officer, Pune-l, Maharashtra 

Pollution Control Board, with 9 copy to the Board Office. 

A Yearly progress report in the prescribed proforma shall be submitted to the Sub 

Regional Office and the Regional Office, stating therein the progress made in respect 

of execution of treatment and proposal of works under this consent. These reports 

shall be submitted by the 10th April. 

The Municipal Corporation shall not charge or alter the quantity, the rate of discharge 

temperature and the mode of disposal of the effluent without previous written 

permission of the Board Office. 

. The Board reserves the right to revoke, change or alter the terms and conditions of 

consent by giving one month’s notice to the Municipal Corporation 

. The Municipal Corporation shall provided facility for collection of samples to the Board 

staff at the terminal manhole. 

. An inspection Book shall be opened and made available to the Board Officers during 

their visit to the Municipal Corporation. 

Municipal Corporation shall make an Application for renewal of consent at least 60 

days before the date of expiry of the consent. 

R e 
This certificate is digitally & elec signed. 

e 
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NANDED WAGHALA ता MuNIciEADESRENE ok (१7९0६० 
DRAINAGE DEPARTMENT 34 

OFFICE LABORATORY 28 
30MLD STP AT ELLICHPUR NANDED 

LAB REPORT'S Pl 
'AUGUST - 2025 

“ INLET OUTLET TSS/TDS SIGNATURE 
“ ८०० 800 ।”। ९०० 800 PLANT पिन 

(mg/1) | (mg/1) (mg/1) | (mg/1) hemist | Junior Engg. 

04082025 | 617 | 1% | 142 | 7.76 n 18 | 18/618 (8५. । 

08.08.2025 | 6.12 | 188 | 136 | 7.84 | 72 16 | 17/598 E‘-'u' _ | 

12082025 | 622 | 178 122 |72 | 78 12 | 19/652 ध्या म 2४१] ४1५... । 
ह्य (९१! 16.08.2025 | 6.98 | 165 130 | 7.78 n 14| 24/638 (१) 1» 
र 

19.082025 | 7.12 | 110 138 | 7.24 “ 17 | २5/552 

Y 22.08.2025 | 7.38 m 122 | 7252 | 70 15 | 21573 ( " 
टाळ गा धड 1 ._. 

25.08.2025 | 7.11 | 161 140 | 7.68 n 12 | 18/524 lL L 

29082025 | 7.22 | 168 | 145 | 774 | 78 14| 20/532 '@"A 

Permissible range of Parameters 

m 7.8t08.5 

८०० >250 PPM 

BOD >20 PPM 

155 >500 PPM 

TDS >500 PPM 

Cfé | W@v 
v EXECOTIVE ENGINEER 

Nendad WQ\Aunicipal 
Corporation, NANBED
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3 5 NANDED WAGHALA टा MUNICIPAL CORPORATION NANDED 

DRAINAGE DEPARTMENT 

OFFICE LABORATORY @r 

87MLD STP AT BONDHAR NANDED 
@ T सवता ढी ओर 

LAB REPORT'S i 

'AUGUST - 2025 

fi एटा ठणाणा | TSS/TDS -W 

n ८०० | BOD “ cop | BOD PLANT NWCMC 

(mg/1) | (mg/l) (गट) | (mg/1) hemist | Junior Engg. 

04.08.2025 m 212 14 | 811 | 76 16 18/710 थि \] _ 

08.08.2025 | 6.67 | 223 152 | 8os | 72 15 19/698 Hm!‘ m | | 
52 _। | 

12.08.2025 | 6.18 | 198 136 | 812 | 78 “ 20/712 । एटा. शि 

16.08.2025 | 6०4 162 110 | 818 | 70 10 23/694 (4)... |... [__“*__। 
टा T 

10.08.2025 | 7.18 | 104 132 | 7.98 “ 12 24/504 त [त णः 

22.08.2025 | 7.01 | 124 152 | 7.84 “ 14 22/510 ‘m,‘ !vm\. 
m } कि ॥। 

25.08.2025 | 7.19 | 145 148 | 7.98 72 16 19/525 ' P 1 

20082025 | 7.38 | 152 136 | 811 fl 18 18/568 हित 
र 

Permissible range of Parameters 

m 7.8 ६० 8.5 

८०० ।__>250एशण__। PPM 

"8009 ।__>20छण PPM 

155 >500 PPM 

105 >500 PPM 

र) . 
टि GINEER 

$ ol ECUTIVG EVGANEER 
3 

CorporNWEMGNDEB
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NANDED WAGHALA CITI MUNICIPAL CORPORATION NANDED 
& DRAINAGE DEPARTMENT 6 

OFFICE LABORATORY 22) 

15MLD STP AT SANGAVI NANDED 

LAB REPORT'S e 

'AUGUST - 2025 

“ INLET OUTLET TSS/TDS SIGNATURE 
n ८०० | 8०० ह्य ०८०० | ४०० PLANT NWCMC 

(mg/1) | (mg/l) (mg/l) | (mg/1) Chemist | Junior Engg. 

04.08.2025 | 6.68 | 184 132 | 7.52 “ 14 16/539 (0 ह ८”_._। 
08.08.2025 6.88 178 128 7.64 n 12 17/608 (८५... । । A 

12.08.2025 6.82 172 114 7.73 “ “ 15/622 l&“ m‘,‘“AM’"‘ 

H 
16.08.2025 7.12 134 95 7.78 |_42_। 7 20/602 = m" 

m 
19.08.2025 7.24 n 122 7.43 n n 23/418 टा 

[1] 

22.08.2025 7.16 88 102 7.71 n 11 20/456 m‘ 'M- ‘lA A 

fl" u VA 
25.08.2025 7:12 n 132 7.79 n 14 18/468 छि >] 

29.08.2025 7.23 102 146 7.74 “ n 17/492 -‘")M“' 

Permissible range of Parameters 

m 7.8 ६० 8.5 

८०० >250 PPM 

BOD >20 PPM 

TSS >500 PPM 

TDS >500 PPM 

प 
EER 

ह 9४6 8॥ ६७७७1 
(०15० डॉर्एतालैए १ ०६० 
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fi-* 
Recognised by Ministry of Environment and Forests (MoEF) / Central Pollution Control Board Gowt, 

and ISO/IEC 17025:2017 (NABL), 150 9001:2015, 150 45001 : 2018 and ISO 14001 : 2015 leo'f'l,:daflhe(mcppacnay, 

A 
GREEN ENVIROSAFE ० 
Englncers & Consultant Pyt Ltd. Emal cowonsalelyengtgmal com, gesee12agmail com | ४४१४ gresnenvios: 

शाळा Pun 0" 84 K;’ 65421 

- Chakan flgnd. Chakan MIDC, PHAV. Village Nighoje. 1 Kred, 

(749009४201 अग ८16५6६७ CIN No 

0 con 

| e TEST REPORT 

उड्या Report No: GESEC/PRO/WW/2024-25/08/339 | Report Date 01/09/2025 

| sample 10: GESEC/PRO/WW/2024-25/08/339 mm_ Details STP Treated 

"Name & Address of the Customer = Volume Of Sample 1 Lit plastic Can 

M/s Pooja Construction M Status Sealed 

(Nanded Nagar Palika) sample Collected B Envirotech Research Private Limited 

15 MILD, Sangvi Site, Nanded. 431601. Date of Sample Collection 25/08/2025 
Sample Receipt Date 26/08/2025 

Analysis start Date 26/08/2025 

Analysis End Date 30/08/2025 

_ m MPCB Limits m Standard Method 

_ 711 | NS, | - | APHAA4S00 H+B24theD:2023 

Total Dissolved Solids 1279.6 <2100 mg/lit | APHA 2540 C 24th £D:2023 

fotal Suspended Solids 16 <50 mg/lit | APHA 2540 D 24th ED:2023 

Biological Oxygen Demand at 27 *€ for 3 Days “ <30 mg/lit | USEPA NERL 405.1 

Chemical Oxygen Demand 21 <100 mg/lit | APHA 5220 D: 24 th Edition:2023 

| Chloride (०5०) 429.86 <600 mg/lit | APHA 4500-CI-B 24 th Edition:2023 

Sulphate (85 504) 85.06 ८000 mg/lit | APHA 4500-504 E 24th ED:2023 

Oil and grease BDL <10 mg/lit | APHA 5520 D 24th ED:2023 

Remarks: . 

> Allresults are well within MPCB Limits. 

> N.S.:Not Specified, BDL : Below Detectable Limit 

WM'. Vinod Hande 

(Technical Manager) 

Reviewed & Authorized By 

Pagelof1 

Terms and conditions. 

नि
 

The report i refer only 1o the sample tested and not apphes to the bulk 
The resuits shown in this test report may differ based on various factors including temperature, humidity, pressure, retention time etc. 
The test report cannot be reproduced wholly or in part and cannot ७8 used for promational of publicity purpose without the written consent of laboratory, 0६5६९. 
Samples सती be retained for 3 period of seven (7) days after completion of analysis. Longer retention periods can be arranged, on request of the customer. 

Wa steictly maintain the confidentiality of म test result of sample{s) collected by us/ supplicd by customer and ot revel to third party unless required by the statutor 
ot legal requirement, 

हनन मि हसन abinsia 1l 280712026 and NABL approved by Quality Council of India. ए॥ 28/02/2026.
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आळ GREEN ENVIROSAFE 04 1 टल City. Talwauis - Chiakan Road, Chakan MIDC. PH-IV. Village Nigh 3 
उत0-410501 Mob । 9545084620, 842136542 e 5064620, 8421365421 CIN N 9001214 p 

डोर Enginecrs & Consultant Pyt Ltd. जाळात envionsafetyena@igminl [अवस g Ggmanl com, osec 1 26gmal com | wew greenenvirosat 

Recognised by Ministry of Environment and Forests (MoEF) / Central Pollution Control Board Govt. of Indi: 
d ISO/IEC 17025: i cP an 7025:2017 (NABL), 150 9001:2015, 150 45001 : 2018 and ISO 14001 : 2015 Certified त 

[ TEST REPORT 

tTcst २०९०१९ No: GESgc/PRO/WW/2024-25108/340 Report Date 01/09/2025 

sample 10: GESEC/PRO/WW/2024-25/08/340 Sample Details STP Treated 

Name & Address of the Customer — Volume Of Sample 1 Lit plastic Can 

M/s Pooja Construction 

Nanded Nagar Palika) Sample Status Sealed 

तर B! Sample Collected By Envirotech Research Private Limited 

57 MLD, Bondhar, Nanded. 431601. Date of sample Collection 25/08/2025 
Sample Receipt Date 26/08/2025 

Analysis start Date 26/08/2025 

Analysis End Date 30/08/2025 

- 

Parameters m फो | ७७६ Standard Method 
Limits 

PH 
8.51 N.S. _ APHA 4500 H+,B 24thED:2023 

' “atal Dissolved Solids 1130.2 | <2100 mg/lit | APHA 2540 C 24th ED:2023 

Yotal Suspended Solids 16 <50 me/lit | APHA 2540 D 24th £D:2023 

Biological Oxygen Demand at 27 °C for 3 Days 1 <30 mg/lit | USEPA NERL405.1 

Chemical Oxygen Demand “ <100 mg/lit | APHA 5220 D: 24 th Edition:2023 

Chloride (as 0) 314.9 <600 mg/lit_| APHA 4500-CI-B 24 th Edition:2023 

Sulphate (as 504) m <1000 me/lit | APHA 4500-SO4 E 24th ED:2023 

ठा and grease BDL <10 mg/lit_| APHA 5520 D 24th ED:2023 

Remarks: 

> All results are well within MPCB Limits. 

> N.S.:Not Specified, BDL : Below Detectable Limit 

द Vinod Hande 

(Technical Manager) 

Reviewed & Authorized By 

pagelof1l 

ous factors including temperature, humidity, pressure, etention time etc. 
purpose without the writien consent of laboratory, GESEC. 

\ds con be arranged, on request of the customer. 

जार sttty maetain the confidentialiy of मी est result of sample(s) colected by us/ supplicd by customer and not revel o third party unless required by the statutory 

तत हिसडा requirement
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प " GREEN ENVIROSAFRE [१८१1 Cantal Ciy 1 .॥५४0 (0 - Chakan १००७. Gy st Pune-4105 ok 
च ८३0 MIDC. १4-1४ Village 1 01 Mob + 95450846 g . १७० Highage. 3) ४१0१ Engincers & Consultant Pt (६७, .y nnvwonru\hqw|-n:‘ml h‘)m.MbO 8121365421. ' ६1१36 एल१०००१ ००) अगद 4६0) ! 3 d@gmail com, gesec12aigmail com | Vo Greenenviosate o in 

ecognised by Ministry of Environmi ent and Forests (M and ISO/EC |7025'2011(NA5 515 (MoEF) / Central Pollution Control i 2 L), 150 9001:201 1 rol Board 60४. of India (CPCB, - 
3,150 45001 : 2018 0150 14001 : 2015 Cerfiog Compiny) 

जि 7 TEST REPORT 
est Report No: GESEC/PRO/WW/2024-25/08/341 Re| = port Date 

Sample 1D: GESEC/PRO/WW/2024-25/08/341 Sample Details SOT1P/T'90/2025 Name & Address of the Customer — Vol न 
M/s Pooja Construction clume Of Sample 1Lit plastic Can 

(Nanded Nagar Palika) Sample Status Sealed 
30 MLD, Elichpur, Nanded. 431601, Sample Collected By Envirotech Research Private Limited 

Date of Sample Collection 25/08/2025 
Sample Receipt Date 26/08/2025 
Analysis start Date 26/08/2025 

Ana|§yfls End Date 30/08/2025 

Parameters m m Limits m Standard Method 
| PH 7.14 “ _ APHA 4500 H+,B 24thED:2023 

otal Dissolved Solids 1000.8 <2100 mg/lit | APHA 2540 C 24th ED:2023 

Total Suspended Solids 14 <50 me/lit | APHA 2540 D 240 £D:2023 
Biological Oxygen Demand at 27 °C for 3 Days 11 <30 mg/lit | USEPA NERL 405.1 

| Chemical Oxygen Demand 38 <100 mg/lit | APHA 5220 D: 24 th Edition:2023 
| Chloride (७5९) 209.93 <600 mg/lit | APHA 4500-CI-B 24 th Edition:2023 
| Sulphate (as 504) 86.58 <1000 mg/lit | APHA 4500-504 E 24th ED:2023 

[ Oil and grease BDL <10 mg/lit | APHA 5520 D 24th ED:2023 

| Remarks: 

> Allresults are well within MPCB Limits. 
1 ~ N.S.: Not Specified, BDL : Below Detectable Limit 

भार 
[ . 22४६४५८८७२ “१”. Vinod Hande 

/& \ (Technical Manager) 
। [ LA Reviewed & Authorized By 
l { m 

***End Of Report*1* 
क 2०६९1 ० 1 म 

Terms and ९००४०05. क 8 btk 

report s tefer only 16 the sample tested and 001 apples to the bulk. मिन अर 
क क त (फा e report may difer based 00 various factors including temperature, humidiy, क Al कि 

कासया सस be repraduced wholly of in part and cannot be used for promotional or publicity purpose wi il st 
;.m ‘x“‘”'.lnfu(:x नी त (० of seven (7) days after completion of analysis, Longer retention periods can be (13१६९1 s v 
१91९ wil ६९ retained for 3 9९7९ क 

6, भर अल mamtou the confisentalny of al test result of samplefs) colected by us/ supplicd by customer and notrevel 10 thid party 
o legal tequirement 

- + २ rvbinn Pl of सिली 1l 28/02/2026.
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